CENTRAL ADMINISTRATIVE TRI
PRINCIPAL BENCH, NEW })E!.H!

graj 8/0 8hri Rirjbhan lal

d 63 vears :

d. 8r. loco Inspector
1

dJhanai Divigion, {Central Rrilway

Y 2,

R/n C-11A, Ham Dutt Knolave
Lt ftam Na; r, New Dplhv.
(By Advopate: Sh. K. N.RH. Pi!!ax)
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ional Rly. Manager
Central Railway
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(RBy Advacate: 8h. H.!l..Dhawan)

O R DER (ORAL)

Ry 8h. ¥Xuldin Singh, Memher (1)
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Applicant  had filed this QA ageeking the following

i) A direction fto the regpondents to revizge the
applicant’s  PPO and make pavyments of DORG,
commutation valug and leave Halary z2a8 worked nnt

in their 1!

D

tter dated 10/20.3.1298 at Annexure
A XY and return tn him the amount nof Rz, .51, 28R/~
deductad at the time of his retirement, with

ntereat in a2ll thesge items a2t 187 n.= from




_Z‘_

retirement henefits wrongfully withheld from him

and galan =2 out of Ra 51,288/~ from hig DONG

imposed, thus forecing him to be on 2 hand ta

mounth  syisenece for all these vears,

i11) Any other relief which the Haon'hle Tribunal mav
consider fit and praper in the circumstances of

2. The 0OA is being opposed hy the respondents. When the
argumenta were opened the counsel faor the applicant pointed
out that as per Annexure A-7 dated 20.6.89 it deals with the
nint renpregetnatinn nof steppin

up of 2y at par with
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G-D.Singh i.e. @ Rs.2375-3500 and their pay has heen fixed at

Ha. 2825/~ on 11.9.86 and further apdvanced fto Re 2975/- from

bl

1.9, 88, In the joint application there were other candidates

&

-

ear a2t 8. 21.

algn alongwith 2pplicant and applinzant’as nam
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Some  other persons whose name appear in the gaid ligt had
tfiled = =separate OA which was registersed as (0A-69/98, 22/498
and 106/98. In QA-106/98 there are 3 nperasong, namely,
R.E.Inlly, S.P_Pathak and B.H.Kapoor whose name apneared
reapectively at 81. Na. 30, 26 and 16 and 0A within their gase

has heen allowed with the faollowing directionag: -~

“In the regult, in the interest of justice the
impugned oarder Nn.21/97 dated 21.7.97 in g2l
the three appligationa ia quashed and sget
agide leaving it open to the reapondents tn
take apprapriate decigsion in aceordence with
law, suhjsct to the ohservationsg made abhove.”

3. Applicant ig also similarly place person and in case of

a

the applicant the order which was passed with regard %o

pay ig reflected in the grder dated 5.8.9% wherehvy the

reapaondents have fived the nav of the ap

pplicant in A Adifferent

K
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